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S Name o the Work | | Wi [ [ ey et |
1 2 3 4 5 & 7. L] 9 10 1 11 I3
District : Rudraprayag
l 15| Augustmuni | UT-10-21 San 10 Bajyun, L038 1 | 20750 | 131900 | 4301 | 4301 | 000 | 000 | 000 | se02
! 10| Augustmoni | UT-10-22 Shivnandi to Simtoli, L0O46 1 10075 | 58819 | 1947 | 2109 | o000 | o000 | 000 | 4026
| 151} Auvgustmuni | UT-10-52 Sangu-Sari M.R. Km7 (Payatok) to Kuili, 1.053 1 3.500 236.28 542 4.85 0.00 0.00 0.00 1027
! 12| Augustmoni | UT-10-23 Syali 10 Pata, LOS! (Soiltech MK-III) &n | 657 50901 | 769 | 846 | 952 | 1023 | 154 | 4744
1], Augusimuni | UT-10-24 Bawai 1o Chauki Bers, L033 (Soiltech MK-11T) &l | 15000 | 120925 | 1146 | 1333 | sa40 | 1741 | 8435 | 1s09s
184) Augustowni | UT-10-36 Ratura to Pokhari, L047 (Zycosoil Nanolechnology) &n [ 7925 57928 | 864 | 951 | 1076 | 1150 | 1300 | 5342
185| Augustmuni | UT-10-37 Bhaunsal 10 Kunda Dankot Tarag, L043 (Cold Mix) | 16200 | 103141 | 789 | 869 | 1732 | 1051 | 2743 | 7184
Tiss|  saknoli | UT-1043 Tilwara-Saurakhal M.R. Km 20.00 to Sakanyana, 1053 I | 4000 | 25229 | 705 | 7275 | 000 | 000 | 000 | 1480
17|  Jakholi | UT-10.39 Semalta 10 Kafna-Satni, 1.0SO 1 | 12000 | 75925 | 2043 | 2248 | 000 | 000 | 000 | 4291
ws|  Jakholi | UT-1040 Gorti fo Uroli, L022 1| sa2s 30764 | 920 | 1042 | 000 | 000 | 000 | 1932
9| Jakholi | UT-1042 Darmola to Dungri, LOS I | 4500 | 28665 789 | 868 | 000 | 000 | ooo | 1657
90|  Jokholi | UT-1041 Bandartoli-Mawangaon-Barsari, L030 i&u [ 6800 | 49567 | 669 | 737 | 668 | 600 | 601 | 3275
91| Jokholi | UT-10-19 Dadhi Malghuri Sera to Banoi (Bansi), 1.049 wo| s | 9sesn | 1238 | 1362 | 3005 | 1045 | 3582 | 10232
192 Ukhimath | UT-10-20 Mansoona to Gadbu, L024 (Missing Link) (Cold Mix) len | 2000 | 20545 | s49 | eot | sa4 | 230 | 8 13 | 3500
193|  Ukhimath | UT-10-26 Ukhimath to Kimana Kirokhi, L025 (Cold Mix) I | 9000 | 50387 | 68 | 755 | 866 | 914 | 1047 | 4269
194 Augustmuni | UT-10-38 wm‘“ﬁ‘mm”wmmg e Lwll o | AT 381 sa 1w I e | an ¥ s
16 16 144025 | 945373 | 181.61 | 195.10 | 15554 | 3563 | 20886 | $26.74
1
- \ o/ A
Chiefl Engineer Chief Exceative Officer Principal Secretary

Rural Development
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2. State Govt. will inform this office if they pass any order for tree cutting and commencement of work
before stage 11 approval as per guidelines para 11.2, The State Govt. will strictly monitor and ensure that
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Uttarakhand Rural Roads Development Agency
An Agency of Rural Development Depariment, Govt. of Uttnrakhand
Ist Floor, Directorate of Panchayati Ruj, Opp. IT Pur

Extract of Contract Bond No. SU fUT-10-39(1}!X\'IICE-URRDMZOI8-19 Date 1/ 10

1. Tender 1D: 2017_CCUK_66189_33
'|1 2. Name of Work: Semalta to Kafna-Satni Motor Road Stage-1
3. Phase/ Package No.: XVI/UT-10-39

4. Stage: |

5. Name & Add. of Contractor: M/s Vijay Builders, Hotel Vijay Palace, Kedarnath
Road, Tilwara, Rudraprayag.

6. Date of Technical Sanction:
:Total Cost Const. Cost Main. Cost l
7. Sanctioned Cost : 802.16 Lacs  759.25 Lacs 42.91 Lacs
8. BOQ Cost : 741.67 Lacs 722.19 Lacs 19.48 Lacs
9. Agreement Cost : 694.67 Lacs 675.20 Lacs 19.47 Lacs ‘

10.Datc of Start:_(6] rvf/3

11.Date of Completion:(a) As per agreement: |5 OY  (b) Actual date of completion #
e - A

12.Time Extension if any: i

13.(a) Performance Sccurity: Rs. 17.37 Lakh
(i) BG-SBI No-Gr2 478801 dated 04.10.2018, Amount - Rs. 17.40 Lakh

(b) Additional Performance Security: NIL

S ————————
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14.Name of PIU- Jakholi  Name of Circle- Gopeshwar
' N
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Letter No.: £y /UT-10-39(1)/XVI/CE-URRDA/2018-19  Dated: (( October, 2018

@I v [AgPl, IFadavs ol T afaszon

Notice to Proceed with the Work

To,

M/s Vijay Builders,

Hotel Vijay Palace,

Kedamath Road,

Tilwara, Rudraprayag.

Mob.-9412117446

Email-thevijaybuilders@gmail.com

Ref.: This office letter no.-50/UT-10-39(11)/XVI/URRDA/18 dated 04.10.2018.

o

Pursuant to your fumishing the requisite Performance Security as stipulated in ITB Clause
30 and signing of the Contract for the construction of Semalta to Kafna - Satni Motor Road
Stage-1, Length-12.00 Km. and Routine Maintenance of the work for two years after completion of
construction, Package No.-UT-10-39 of Phase-XVI, you are hereby instructed to proceed with the
execution of the said works in accordance with the contract documents. Your contract bond for the
above work is registered as Contract Bond No.-54/UT -10-39(1)/XVICE-URRDA/2018-19 Dated

11.10.2018.

Date of Start : 16.10.2018 .
Date of Completion :15.04.2020
Amount of Bond

S. Details of Cost (Rs. in Lakh)

N. Particulars Construction | Maintenance Total
1 Cost of Work 602.86 17.38 62024
2 Cost of GST @12% 72.34 2.09 74.43
3 Total Cost 675.20 19.47 694.67

Yours Faithfully,
Chief Engineer,
URRDA

Copy for information and necessary action:
1. Chief Engineer, PMGSY, Garhwal Zone, Dehradun.
2. Suptg. Engineer, PMGSY Circle, Gopeshwar. -
3. Executive Engineer, PIU (PMGSY), Jakholi with copy of Bond and original
Performance Sccurity of Rs. 17.37 Lakh and Additional Performance Security of Rs. -
Nil, Total — Rs. 17.37 Lakh (BG-SBI No-G/2 478801 dated 04.10.2018, Amount — Rs.
17.40 Lakh, Total — Rs. 17.40 Lakh) to commence execution ofgwork. .\\09

4~ Copy to Bond.

= . “C.E. £ =
Toimagnos | URRDA —  _ Ui DA
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A NTRATT Agreement

This Agreement, made the Eleventh day of October, 2018, between
Chief Engineer, URRDA and M/s Vijay Builders, Hotel Vijay Palace, |
Kedarnath Road, Tilwara, Rudraprayag. Whereas the Employer is
desirous that the Contractor execute Semalta to Kafna-Satni Motor Road
Stage-1, Package No.-UT-10-39 and the Employer has accepted the Bid by
the Contractor for the execution and completion of such Works and the
remedying of any defects therein at a cost of Rupees 694.67 Lakh (Rupces
Six Crore Ninety Four Lakh Sixty Seven Thousand Only).

NOW THIS AGREEMENT WITNESSETH as follows:

1. In this Agreement, words and expressions shall have the same meanings
as are respectively assigned to them in the Conditions of Contract
hereinafter referred to, and they shall be deemed to form and be read and
construed as part of this Agreement.

2. In consideration of the payments to be made by the Employer to the
Contractor as hereinafter mentioned, the Contractor hereby covenants
with the Employer to execute and complete the Works and remedy any
defects therein in conformity in all aspects with the provisions of the
Contract.

3. The Employer hereby covenants to pay the Contractor in consideration of
the execution and completion of the Works and remedying the defects
within the Contract Price or such other sum as may become payable
under the provisions of the Contract at the times and in the manner
prescribed by the Contract.

4. The following documents shall be deemed to form and be read and
construed as part of this Agreement, viz:

i)  Letter of Acceptance;

il)  Notice to Proceed with the works;

i)  Contractor’s Bid;

iv)  Contract Data;

v)  Special Conditions of Contract and General Conditions of
Contract;

vi)  Specifications;
\\g e

CONTRACToé ] E. i -
rcadt | URRDA - URRDA
p
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viii) —Bill of Quantities; and
ix) Any other document listed in thc Contract Data as forming part of
the Contract.

In witness whereof, the partics thereto have caused this Agreement to be
executed the day and year first before written.

The Common Seal of Chief Engineer, URRDA, Dehradun & Contractor

was hereunto affixed in the presence of: Suptg. Engineer, URRDA,
Dehradun.

Signed, Sealed and Delivered by the said Chief Engineer, URRDA,
Dehradun. Qg/s%/

in the presence of: Suptg. Engineer, URRDA, Dehradun. - URRDA \£

Binding Signature of Employer Chief Engineer, URRDA, Dehradun. <<
" - URRDA

Binding Signature of Contractor
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Development, Government of Uttarakhand, which expression shall unless
repugnant to the context or meaning thereof include its successors-in-office
and authorized assignees having its office, at First Floor, Panchayatiraj
Directorate, Opposite IT Park, Sahshtradhara Road, Dehradun ~ 248001,

/ Uttarakhand, as party of the First Part.

AND

Bridge and Roof Cof(l) Ltd, A Government of India Undertaking, B-22,2™
Floor, Himalaya House, K G Marg, Connaught Place, New Delhi -110001
(hereinafter referred to as Bridge and Roof) which expression shall unless
repugnant to the context or meaning thereof include its successors-in-office
and authorized assignees as party of the Second Part,

AND

Whereas Government of Uttarakhand proposes to CONSTRUCTION OF
STEEL GIRDER/STEEL TRUSS COMPOSITE BRIDGES UNDER PMGSY
IN STATE OF UTTARAKHAND, in the State of Uttarakhand under the
Pradhan Mantri Gram Sadak Yojana (PMGSY) a Centrally sponsored
Programme of the Government of India and have requested to engage
BRIDGE AND ROOF to execute the projects as the Programme
Implementation Units (PIUs) under Uttarakhand Rural Road Development
Agency (URRDA), the Implementing Agency of PMGSY works in the State.

AND

Whereas Government of Uttarakhand has agreed to get the PMGSY works
executed through Bridge and Roof on the basis of thejr technical
capabilities.

AND

Whereas Bridge and Roof has been recommended by the State of
Uttarakhand for construction/upgradation & maintenance of the works as per
PMGSY Guidelines in the State of Uttarakhand.

AND

Whereas Government of Uttarakhand has proposed for the engagement of
Bridge and Roof for construction and maintenance of the Project as
Programme Implementation Unit (PIU) under Uttarakhand Rural Road
Development Agency (URRDA), the Implementing Agency of PMGSY

Mor ooy
(Uday MSingh) el g iy
Chief Executiva Oficer 2 INOW) LTD,
p.M-G|S.Y- wmlau HB'NGH

Uttarakhand, Dehradun m:-"m“wnm by aﬂm
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g Works in tems of the PMGSY Guidelines in the districts to the intimated o
-~ the parties of First and Second Part from time to time,

AND

Whereas Bridge and Roof has agreed to execute works and maintenance of
the same for required period as mentioned (5 Years for Bridge works) under
the Project, on behalf of Govemment of Uttarakhand, subject to the condition
that construction ©0st, maintenance cost, land compensation, Forest land CA,
NF\’OostlndAgmerebeingreleuedm!heBRlDGB AND ROOF by the
State of Uttarakhand as per the conditions agreed hereinafter.

AND

Whereas Government of Uttarakhand has agreed to provide funds to Bridge
and Roof towards construction cost, agency fee and maintenance of the
bridges so constructed for five years succeeding the date of completion of the
Projects as provided in the PMGSY guidelines and hereinafter.

NOW, therefore, in consideration of the promises and mutual agreements,
Covenants and conditions set forth that shall form an integral part of this
Agreement, it is hereby agreed by and amongst the parties as follows (words
and expressions having the same meaning as in the PMGSY guidelines and
related documentation published or used by Ministry of Rural Development
or its agencies):

1.0 PROGRAMME IMPLEMENTATION UNIT (PIU)

1.1 Bridge and Roof shall be responsible for taking all actions
required of a PIU as stipulated in the PMGSY Guidelines for
PIUs in its charge, Bridge and Roof shall establish a Main
Project Office at Dehradun and a site Office(s) in each PIUs
under its charge as mentioned in the above para.

1.2 Bridge and Roof will have prior consultation with the URRDA
on the implementation structure that is to be put in place.

Changes in the structure will require prior approval of URRDA.

20 PROCUREMENT OF WORKS
Procurement of all works will be in strict conformity with the PMGSY
Guidelines including e-procurement directions as per Standard Bidding
Document (SBD). Till the time the concerned PIUs are in place in
working strength and are registered on e-procurement portal of

i quy ey g (S
(UdaMlnoh) : Ve L.
Chief Executiva Officer sING

P.M.G.S.Y. !‘g::;h u"i'..,...

Uttarakhand, Dehradun " h"'""‘""‘“'"Ei!! A
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VI.

PMGSY, URRDA will invite and award the tenders in the name of
Governor of Uttarakhand and in accordance with the PMGSY
Guidelines as per existing process.

All the concerned officers of BRIDGE AND ROOF will make
themselves conversant with the Online Management, Monitoring and
Accounting System (OMMAS). BRIDGE AND ROOF will ensure that
all the concerned officers will be exposed to a training module on
OMMAS which is the MIS for PMGSY in consultation in the NRIDA.

Only such works will be put to tender where the at least 80% land is
free of encroachments and encumbrances Forest land diversions
Proposals under Forest Conservation Act, 1980 shall be prepared and
get cleared in favour of Rural Development Department of
Uttarakhand from appropriate authorities by BRIDGE AND ROOF.
URRDA will co-ordinate along with BRIDGE AND ROOF with forest
Department to get clearance, if required. Besides that compensation
proposal of private land, assets, public utilities etc. shall also be made
and subsequently disbursement of the compensation to concerned
person/authorities shall be done by the BRIDGE AND ROOF. Any
assistance, if required shall be given by Rural Development Department of
Uttarakhand & URRDA to BRIDGE AND ROOF in this regard. The
expenditure of NPV and other items related to forest land diversion,
compensation etc. shall be borne by the Govt. of Uttarakhand.

Only the Standard Bidding Documents prepared by NRIDA and
adopted by the Government of Uttarakhand in accordance with the
programme guidelines on the subject or modifications agreed to by
NRIDA, on the recommendations of Government of Uttarakhand shall
be used for inviting and processing tenders.

Invitations to electronic bids shall be advertised in at least two widely
circulated National daily newspapers as well as in local newspapers at
least 30 days prior to the deadline for the submission of bids. The
invitation of bids shall also be displayed on Central PMGSY website,
i.e. www.pmgsytendersuk.gov.in.

No special preference will be accorded to any bidder either for price or
for other terms and conditions when competing with local bidders,
State-owned enterprises, small-scale enterprises or enterprises from
any State.

Award of Tender may be restricted up to the Amount Put to Tender.

oy ooy Wy fafvdy
& BRIDGE
(Uday%é].Smgh) " g
Chief Executiva Officer 4 g :x?u A :t;mn
P.M.G.S.Y. A ‘ c (Wl&)jﬂ?ﬁt

Uttarakhand, Dehradun




vii. URRDA reserves the right to withdraw any/all road/bridge projects, if
the BRIDGE AND ROOF fails to execute the projects & the same will
be taken up by URRDA for future execution.

viii. In future, the process of inviting bids, evaluation and approval may be
delegated to BRIDGE AND ROOF after requisite sanction from
NRIDA/ Appropriate Authority.

30 IMPLEMENTATION

BRIDGE AND ROOF would adopt the following systematic approach in
implementation of the PMGSY:

i. Implementation Procedure
: The project shall be implemented as per PMGSY Guidelines and
associated documents, including the Rural Roads Manual, Quality
i Control Handbooks and Standard Bidding Document, except as may be
: agreed between the parties.The BRIDGE AND ROOF shall perform
the services and carry out their obligations with all due diligence,
efficiency and economy, in accordance with generally accepted
professional techniques, practices, and shall observe sound
management  practices for  selection of  construction

contractor/agencies, technologies safe & effective equipment,
machinery, materials and methods.

ii. Coordination & Facilitation
Govemnment of Uttarakhand will be at liberty to inspect any record or
ask for any report as per PMGSY Guidelines and bring to the notice of
the State Government/Ministry of Rural Development in case of any
complaint. The Government of Uttarakhand shall constitute a Co-
ordination Committee headed by CEO URRDA, Chief Engineer
URRDA and including the representative of BRIDGE AND ROOF in
the main Project Office in the State to ensure requisite coordination,

facilitate execution and resolve operational difficulties faced by
BRIDGE AND ROOF as the PIU,

The Co-ordination Committee will also monitor the implementation of
the programme on quarterly basis and, if necessary, at shorter intervals.

M o v vty
BRIDOE & G
oy W'ﬂf i
OEMGS.Y. = vy (R 4.8, o

Uttarakhand, Dehradun Gener Manager (M. & BO) Norty
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iii. Project Offices

& ; (a) Each PIU, considering the workload of less than or equal to Rs. 30

/ crore (awarded cost), will consist of at least 1(one) Executive

/ Engineer level officer (EE)/Senior Resident Engineer; 2(two)

| Assistant Engineer level officers, 6(six) Junior Engineer level
officers, 1(one) Finance Officer/Senior Accountant and One Junior
Assistant for maximum 2(two) PIU at the projects HQ.

(b)For Proper Monitoring & functioning of the system: 01(One)
Project Manager (PM) equivalent to S.E., PMGSY shall be
deployed over 3-4 Programme Implementation Units (PIUs).

(c)01(One) General Manager (GM) equivalent to Zonal Chief
Engineer, PMGSY shall be deployed over 2-3 Project manager.

iv. Progress Report ‘

BRIDGE AND ROOF shall submit true & correct progress report (as

per format prescribed from time to time) every month/quarter to

URRDA giving physical status of works and financial expenditure and

the same shall be uploaded on the PMGSY Website (OMMAS).

V. Monitoring

a) Effective monitoring of the project shall be carried out through the
OMMAS software used to monitor the progress. To this end, the
PIUs and the Main Project Office of BRIDGE AND ROOF shall
equip themselves with adequate number of computers and
peripherals and shall acquire internet connectivity to receive and
transmit data reliably at no additional cost sought. BRIDGE AND
ROOF will ensure that all officials at this main project office as
well as PIUs will make themselves conversant with the OMMAS
software. The PIUs and the Main Project Office shall furnish “On
line” all the data and information (including accounts data), as may
be prescribed by the NRIDA from time to time, in the relevant
module of the OMMAS.

b) The PIUs shall monitor the progress of the works by maintaining
full information on Contractors, Contractor-wise status report of

cost of work done and payments made, list of completed works and
value of work done in the prescribed forms.

¢) BRIDGE AND ROOF shall submit to the NRIDA and the URRDA
the reports and documents specified in the format, in the numbers
and within the time period set forth by NRIDA and also fumish

(J daz‘gaj Singh) . "““““m@mﬂ o,
Chlef Executive Officer Topw MYe.GU

SiNa
P.M.G.S.Y. . Gonara o (N W .2.) e
Uttarakhand, Dehradun Manager (Mkig. & BO) Norin
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specific data/information called for by the Ministry of Rural
Development/ NRIDA and/or URRDA as and when required.

d) The overall supervision/monitoring of works would be done by
URRDA, Government of Uttarakhand.

Completion and Handing over Possession of Completed sub-
Project:
BRIDGE AND ROOF shall allow State Quality Monitors (SQM) as
referred by the SQC, under second tier quality control as per PMGSY
guidelines and National Quality Monitors (NQM) as referred by
NRIDA to inspect the quality of works during execution of works. It
will be binding upon BRIDGE AND ROOF to get it rectified or
reconstruct the item of works through the concerned contractor as per
the observations of SQMs and NQMs.

5(Five) years post Construction Maintenance contract shall be
inbuilt with the Original Contract of Construction. The possession of
completed sub-project shall be taken over by URRDA only after
satisfactory completion of Original Works along with Maintenance

works for required period as mentioned.
Liquidated Damages:

Bridge and Roof shall take all steps to complete the projects within the
time limits prescribed in the PMGSY Guidelines and towards this,
suitably incorporate the provisions relating to levy of Liquidated
Damages in the agreement with its contractors engaged on behalf of
Government of Uttarakhand for delays in completion of works. All
amounts towards Liquidated Damages, if any, as may be received by
BRIDGE AND ROOF under this provision, shall be adjusted towards
the project cost. BRIDGE AND ROOF will take all necessary actions
for recovery of liquidated damages as per the contract.

If the liquidated damage amount is in excess of the security

deposit and performance security available, the excess amount will be
recovered from the payments of the contractor due with the URRDA in
other PMGSY works, other State Government works or other BRIDGE
AND ROOF works done and the cost thereof is payable. Appropriate
provisions to this effect will be incorporated in the agreements with the
contractors. BRIDGE AND ROOF will make all out efforts and take
legal action against the defaulting

contractor(s) through the
Government of Uttarakhand,
(UdayRejSingh) 7 KH SINGH
Chief Executive Officer o RS/ G ot .8,
P.M.G.S.Y. o o

o _ General Manager (Mkig. & BD) North
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40 QUALITY MONITORING

4.1

4.2

BRIDGE AND ROOF shall ensure that the provisions of the
Quality Control Handbooks are applied to PMGSY funded works.
The 1% tier of quality control will be executed at the Programme

Implementation Unit (PIU) level. The Implementation of the

Provisions of the Quality Control Handbook shall be recorded in the

Quality Control Registers maintained at the work sites in two parts,

one by the Contractor and one by the PIU. Payment shall not be

made to the contractor unless the test results have been found to be
satisfactory.

A three-tier set up envisaged for Quality Assurance for PMGSY

funded works will, therefore, be as follows:-

a) The first tier shall be the PIU/Senior Engineer of the PIU in
charge of the work. The Contractor shall establish field Quality
Control laboratories and get the contractually stipulated tests
conducted. The test results shall be recorded in the prescribed
Quality Control Registers. Engineers of the PIU shall witness
the carrying out of a portion of tests as prescribed in the Quality
Control Hand Book. All the concerned officers shall record
their observations in the Quality Control Registers. All test
readings and observations as well as results shall be intimated by
the PIU electronically to URRDA.

b) The 2™ tier shall comprise the SQMs deputed by the URRDA
who would also separately inspect each work at least thrice
during construction and upload at least ten digital photographs
(including one of the Field Laboratories) through mobile set
based hand-held devices directly on OMMAS. The SQMs will
also inspect roads/bridges during post construction maintenance

period as and when assigned by SQC.

c¢) The third tier shall comprise of National Quality Monitors

(NQMs) engaged by the NRIDA for the purpose. The PIU of

BRIDGE AND ROOF shall be responsible for reporting

compliance on the observations of NQMs and observations of

NRIDA in this regard and furnishing ATRs to URRDA for
further submission to NRIDA.

Mo qvr

, . ‘ h) BRIDGECW LTD.,
(Uday Reyoing I s GUR s8N
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5.0 R IPERSONNEL OF BRIDGE AND ROOF |
-1 BRIDGE AND ROOF would deploy sufficient number of technical

a“d. Support personnel for satisfactory and timely execution of the
project at all levels,

5.2 BRIDGE AND ROOF will make available the list of Graduate and

5

6.0

Diploma Engineers that it will deploy along with their CVs for
approval by URRDA. Changes in key personnel like PIU Heads and
above (other than redeployment within the projects in the State
PMGSY works) shall be done only with prior information of
URRDA. Other Staff can be changed without affecting the
execution. If work is stopped at any project due to force majeure
and or non-performance of deployed contractors, BRIDGE AND
ROOF may shift the personnel by informing URRDA.

.3 URRDA may ask BRIDGE AND ROOF to replace an engineer with

another person with better or at least the same qualification and
experience.
DOCUMENTS PREPARED BY BRIDGE AND ROOF TO BE
THE PROPERTY OF THE GOVERNMENT OF
UTTARAKHAND
All plans, drawings, specifications, designs, reports, other documents
and software prepared by BRIDGE AND ROOF within scope of work

~ assigned for the State Government/Ministry of Rural Development

7.0
(i)

(i)

under this Agreement shall become and remain the property of the
Government of Uttarakhand. BRIDGE AND ROOF shall, not later
than 15 days upon completion, termination or expiration of this
Agreement, whichever is earlier, deliver all such documents etc. to the
URRDA, together with a detailed inventory thereof. BRIDGE AND
ROOF may retain a copy of such documents and software.

ACCOUNTING, INSPECTION AND AUDITING

BRIDGE AND ROOF shall keep accurate and systematic accounts
and records in respect of implementation of the project in
accordance with the accepted accounting principles and in such
form, manner (including entry in OMMAS) and details as may be
specified by BRIDGE AND ROOF and URRDA, so as to identify
all its relevant charges and cost, and the basis thereof and;

BRIDGE AND ROOF shall permit the Government of Uttarakhand
or its designated representative(s) periodically, and up-to one year
from the expiration or termination of this Agreement, to inspect the

) oy 8 ity
(Udﬂﬁafsmgh) 9 BRIDGE & ROOFICOI(INDUATD.
Chief Execulive O\f!'\cef uts-'!mau .:'.m
M.G.8.Y. s ye Ne/0 Ehe
Uttarakhand, Dehradun General Manager (MKig.
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sam.e and make copies thereof as well as to have them audited by
alfdltors appointed by the URRDA. The expenditure on this account
Will be bome by the URRDA. Periodic statements of all accounts

shall be the duly authenticated outputs generated directly from the
OMMAS.

8.0 RELEASE OF FUNDS (Construction and Maintenance Cost)

8.1

8.2

83

URRDA will release funds to PIUs of BRIDGE AND ROOF for
construction/maintenance of works under PMGSY through State
Consolidated Funds as per the current practice and in accordance
with the Programme Guidelines. PIUs of BRIDGE AND ROOF
will also be authorized to update such accounting entries on
OMMAS like other PIUs in the State. An enabling provision for
such data entry for BRIDGE AND ROOF will be made by URRDA
in consultation with NRIDA/C-DAC.

Acceptance of the Tender should be restricted up to the Amount Put
to Tender, which comprises of the estimated cost of construction
and the cost of maintenance for post completion maintenance period
approved by the Government of India. Any proposal of additional
cost, over and above the sanctioned cost shall be referred to
URRDA for final approval of competent authority as per PMGSY
Guidelines.

Fund Release Process:

Authorization will be released by the URRDA within seven
working days subject to placement of proper Requisition for on
account Bills of actual progress of construction/maintenance works
including Agency Fee.

9.0 RELEASE OF AGENCY FEE

9.1

9.2

The agency fee of BRIDGE AND ROOF shall be 6.66% (six point
six six percent) of the value at which the projects have been
awarded for execution plus 18% GST (as applicable) of the value of
agency fee. In case, the BRIDGE AND ROOF has prepared the
Detailed Project Reports on behalf of the Government of
Uttarakhand, the BRIDGE AND ROOF shall be entitled to an
additional amount equal to the actual cost of preparation of the
DPRs limited to the standard rate prescribed by NRIDA.

The Agency Fee will be paid by State Govt. and booked under State
Fund. The Schedule of payment of Agency Fee will be as under:

(Uday‘kj.Singh) 10
Chief Exelutive Off
F’.M.G.S,‘l’.lJer
Uttarakhand, Dehradun
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The actual cost of preparation of
DPRs limited to the standard rate
prescribed by NRIDA, if any.
Along with 1% (one) of the value
of the projects proposed to be put
to tender by URRDA for
tendering.

2" installment

2% (two) on the awarded cost of
construction reduced by the excess
payment, if any, already; made in
the 1" installment on utilization of
30% of the awarded cost

3™ installment

2.66% on the awarded cost of
construction on utilization of 70%
of the awarded cost.

40 installment

1.00 % on the awarded cost of
construction on achievement of
100% completion of construction
and issue of no defect certificate
by the URRDA against submission
of bank guarantee of equal
amount. 5 bank guarantees shall
also be submitted, each equal to
02% of awarded cost of
construction. One such bank
guarantee shall be released to
BRIDGE AND ROOF each year
on issue of  satisfactory
maintenance certificate by
URRDA for that year.

5% installment

6.66 % of the awarded cost on the
routine maintenance during Ist
year and on issue of satisfactory
maintenance certificate by the
URRDA.

6" Installment

6.66% of the awarded cost on
routine maintenance during 2™
years and on issue of satisfactory
maintenance certificate by the

URRDA.

7" installment

6.66% of the awarded cost on
routine maintenance during 3"
year and on issue of satisfactory
maintenance certificate by the

(Uda 'Mgh) .on

Chief Executive Officer
P.M.G.S.Y. .
...~ Uttarakhand, Dehradun | .
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BRIDGE & ROOF LTO.
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e URRDA.

8" installment 6.66% of the awarded cost on
routine maintenance during 4
year and on issue of satisfactory
maintenance certificate by the
URRDA.

9% and final installment 6.66% of the awarded cost on
routine maintenance during 5"
year and on issue of satisfactory
maintenance certificate by the
URRDA.

9.3 BRIDGE AND ROOF Fee shall cover the cost involved in inviting
and deciding tenders, all administrative and project management
expenses including deployment of the Teams for execution of the
project work, and the first levels of quality monitoring as per
PMGSY Guidelines. BRIDGE AND ROOF would intimate the
SQC of the URRDA of the quality monitoring arrangement as per
PMGSY Guidelines and quality manuals. The cost of advertisement
of tenders in newspapers will be paid separately by the State.

100 TAXES AND DUTIES

10.1 All new or variations in statutory taxes/ levies, duties, Cess, entry
tax charged by the Government of India/ Government of
Uttarakhand and/ or other State Governments, and by or any local
bodies/ authorities on the BRIDGE AND ROOF in respect of
execution of projects covered under this agreement and GST on
Consultancy Fee of BRIDGE AND ROOF (including any variation
thereof) shall form an integral part of the project cost to be borne
by URRDA and shall be reimbursed to BRIDGE AND ROOF by
the URRDA on the basis of documentation .

10.2 Agency fee payable to BRIDGE AND ROOF shall be subjected to
TDS at the rate applicable. In case BRIDGE AND ROOF is
exempted from payment of income tax on the agency fee payable,
proof of such tax exemption from the Income Tax Department is to
be produced.

10.3 Any imposition(s) in the form of penalty or rate enhancement
because of negligence/ delay, with regard to taxes and duties, on
behalf of BRIDGE AND ROOF or its contractors shall not be

B v v ) et

Uda Eﬂ’ gingh) BRIDGE & INDIA) LTD.
a

o o o e

Uﬁlmkhlhd Dlhl’ldﬂl‘\ - General Manager (Miig. & BD) North
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3) In case, there i 5 tender premium, a detailed proposal justifying the
case shall be sent to the URRDA and the decision on such tender
Premium shall be taken by the URRDA/Government of Uttarakhand as
per Programme Guidelines.

b) In case of escalation due to change in scope of work or change in

specification which could not be foreseen at the time of preparing the
DPRs, a detailed proposal justifying the case shall be sent to the
URRDA and the decision on such cases of variation will be taken by
URRDA/Government of Uttarakhand.

¢) In case of escalation due to delay/negligence on the part of BRIDGE
AND ROOF, the additional cost thereof will be borne by BRIDGE
AND ROOF.,

d) In case of escalation due to delay/negligence of Contractor(s), the
additional cost thereof will be met through levy of Liquidated
Damages on the Contractor(s) by BRIDGE AND ROOF and the same
will be credited to the Project Funds.

12.0 CONFIDENTIALITY

BRIDGE AND ROOF, their Sub-Consultants, Contractors and the personnel
of such Sub-Consultant or the Contractor shall not disclose any proprietary or
confidential information relating to the project, the services, this Agreement
or the Ministry of Rural Development/URRDA business or operations
without the prior written consent of Ministry of Rural Development/URRDA.

13.0 INSURANCE TO BE TAKEN OUT BY BRIDGE AND ROOF

BRIDGE AND ROOF shall take out and maintain, and shall cause any Sub-
Consultants to take out and maintain at their (of the Sub-Consultants, as the
case may be) own cost but on terms and conditions approved by
URRDA/Ministry of Rural Development, insurance against the risk, and for
the coverage, as specified below and at the request of the Co-ordination
Committee, BRIDGE AND ROOF shall provide evidence showing that such
insurance has been taken out and maintained and that the current premium
therefore have been paid;

ﬁ?( ladede bl oty
(Uda': 1.Singh) 13 Trqw Ris/GU H SINGH
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(a)

Vehiclesl huAd party m‘_DtOr vehicle liability insurance as required under Motor
o ct 1988 in Tespect of motor vehicles operated in India by the

RIDGE AND ROOF or thejr personnel or any Sub-Consultant or thejr
personnel for the perjoq of the Contract: and

(b) BRIDGE AND

ROOF  professional liability and worker’s
Compensation jng

urance in respect of the Personnel of the BRIDGE AND

14.0 IMPLEMENTATION OF THE AGREEMENT

All directions, approvals, consents and notices to be given and actions to be
taken under these presents, unless otherwise expressly provided herein, shall
be exercised and given by the signatories to this Agreement or by the
authorized representative(s) that each party may nominate in this behalf and
notify in writing to the other party. Any other nomination of authorized
representative (s) and/or changes in designation shall be informed likewise in

writing within one month of signing of the Agreement Notwithstanding any
nomination, the designated Officer of BRIDGE AND ROOF or his
authorized representatives at its Head Office first above mentioned shall be
authorized to act for and on behalf of BRIDGE AND ROOF.
Notwithstanding any nomination, CEO URRDA or his authorized
representatives shall be authorized to act for and on behalf of the Government
of Uttarakhand. Any changes in designation/registered office address shall be

intimated in writing to all concerned parties.
15. TERMINATION

15.1 The contract with BRIDGE AND ROOF is liable to be terminated on
any or all of the following grounds:-

(i)  Violation of Terms & Conditions specified in this Agreement by
BRIDGE AND ROOF.

(ii)  Violation of Terms & Conditions specified in the PMGSY Standard
Bidding Document (SBD) by BRIDGE AND ROOF

(i) Violation of the PMGSY Guidelines/Operational Manual by BRIDGE
AND ROOF,

firr
_ BRIDGE & RoDY Mty

Ude r&'ysﬁgh) g .
(Chlef xecudve Officer 44 "‘.,,3'“_ -~ X .:f":"“

P.M.G.S.Y. “"""'M-fmmuuo;}u“,

Uttarakhand, Dehradun
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iv) Mutual
Eenninate/fgmd:ie;:l:m by all the parties to this agreement to
ANDROOR 1 ?greement on the ground of inability of the BRIDGE
perform its role as g PIU under this agreement,
(V) Any issue not
: Ot Covered under the General Terms & Conditions of this

- Mg
e t, but is likely to adversely affect the interests of the Government
of India or the Government of Uttarakhand.

:I:iﬁ:::; :bl;‘::m:-:t shall, however, be terminated on the grounds
i 0 her than the ground stated at (iv), only after giving a
~0nable opportunity to BRIDGE AND ROOF to explain its case, giving it
ume of minimum 15 days or such time as deemed necessary by the
ment of Uttarakhand to do so. Thereafter, in the event of a decision to
terminate this agreement, ‘15 days’ further time shall be given to the
BRIDGE AND ROOF to wind up its operations. Any costs incurred by
BRIDGE AND ROOF as a result of such termination and winding up due to

stated grounds at (i) to (iii) of Para 15.1 shall be bome by BRIDGE AND
ROOF .

153 On termination of this agreement, the Government of Uttarakhand,
may appoint another PIU to take over the tasks and functions assigned to the
BRIDGE AND ROOF under this agreement, or require the Government of
Uttarakhand to appoint its own PIU and the BRIDGE AND ROOF shall
provide all cooperation and assistance required for transfer of the works,
including maintenance of the completed works, to the PIU.

154 On such termination of the agreement, BRIDGE AND ROOF shall
settle all the pending issues with its contractors/agencies, including recording
of the status of execution/completion of works in the presence of
representative(s) of these contractors/agencies and make all payments due on
such works to these contractors/agencies, subject to certification by the State.

15.5 Further, on such termination of the Agreement on the grounds

specified in Para 15.1(i) to (iii) above, no additional claim by BRIDGE AND
ROOF will be entertained.

15.6 On termination/foreclose of the Agreement on the stated grounds at
(iv) & (v) of Para 15.1, BRIDGE AND ROOF shall be given a notice of 90
days to wind up the operations and shall take up all the activities as per Para
15.3 and 15.4 for smooth handing over to Government of Uttarakhand.

Lo ndd
BRIDGE &
Uda M h siii HE
(Chlef xeculive Oﬁ'ger) 15 T ive :.a.)'mi L
PM.G.S.Y. General Manager (Midg. & BD) North

Uttarakhand, Dehradun



15.7 In all A
shall refun i termination of this agreement, BRIDGE AND ROOF

sy d to the Government of Uttarakhand the balance of the unutilized
out of the funds rejeased to it under this agreement.

16.0 INDEMNITY

BRID.GE AND ROOF shall, before commencing work under the agreement,
submit to Government of Uttarakhand, an indemnity bond or any other surety
to the satisfaction of Government of Uttarakhand, for a value equivalent to
IO‘V.(. of the BRIDGE AND ROOF fee, which shall remain valid for the
ijfft:t construction completion period against abandonment of work or
termination where such termination was due to willful failure on the part of
BRIDGE AND ROOF to be performed under this Agreement.

17.0 DISPUTE RESOLUTION

17.1 The Parties recognize that it is impractical in this Agreement to provide
for every contingency which may arise during the currency of the Agreement,
and the Parties hereby agree that it is their intention that this agreement has to
be operated fairly between them, and without detriment to the interest of
either of them and that if during the term of this agreement either Party
believes that this Agreement is operating unfairly, the Parties will use their
best efforts to agree on such action as may be necessary to remove the cause
or causes of such unfairness, but on failure to agree, action pursuant to the
provisions of para 17.2 shall apply.

17.2 Any differences or dispute between the Parties arising out of or in
connection with these presents shall be discussed and settled amicably
amongst the parties in the Coordination Committee. In case of a difference or
dispute arising out of the interpretation of a clause of this Agreement, the
same shall be referred to Principal Secretary, Ministry of Rural Development,
Uttarakhand, whose interpretation shall be final and binding on all Parties to

this Agreement.
18.0 NOTICE

All notice required or referred to under this Agreement, shall be
writing and signed by the respective authorized signatures’ of the parties
mentioned herein above, unless otherwise notified.

Por ovs s egietond

BRIDGE & ROOF ) LTD-

(Uday &aﬁingh) Toqw Rts/GUR SINGH
Chief Execuive Officer 16 o1 e (% 3 af:';’um

P.M.G.S.Y. :
Uttarakhand, Dehradun .




o e

The parties shall ensure due compliance with the terms of this

Agreement. However, no party shall be liable for any claim for any loss or
damage Whatsoever arising out of failure to carry out the terms of the
Agreement to the extent that such a failure is due to force majeure events
such as fire, rebellion, mutiny, civil commotion, riots, strike, lock-out floods,
forces of nature, accident, act of God and any other reason beyond the control
of concerned party. But any party claiming the benefit of this clause shall
satisfy the other party of the existence of such an event and give written
notice of 15 days to the other party to this effect.

Not later than 30 days after the BRIDGE AND ROOF as a result of an
event of force majeure, having become unable to perform a material portion
of the Agreement, the Parties shall consult one another with a view to
agreeing on appropriate measure to be taken in the circumstances.

However, the service covered under this Agreement shall be started as
soon as practicable by the parties concerned after such eventuality has come
to an end or ceased to exist. The construction contract with the contractor
shall be governed by the Standard Bidding Document and as amended from
time to time, issued by National Rural Infrastructure Development Agency
(NRIDA), Ministry of Rural Development, Government of India.

20.0 INDEMNIFICATION

The BRIDGE AND ROOF shall fully indemnify and keep indemnified the
President of India and the Governor of Uttarakhand against any action, claim
or proceeding relating to infringement by the BRIDGE AND ROOF \
including its agents, of any of the provisions of relevant acts, laws, rules,
regulations and /or notifications including amendments. In the event of any
claims except Arbitration/cases for claims of contractors made under or
action brought against the Government of India and/ or the Government of
Uttarakhand in respect of any such matter as aforesaid, the BRIDGE AND
ROOF shall be immediately notified, thereof, who shall, at its own expense,
settle the claims(s) or conduct any litigation that may arise thereof.

21.0 DURATION AND VALIDITY

21.1 'This agreement shall come into force and become effective on the date
of signing of the Agreement and shall remain valid for a period 45 (Forty

By ooy Wy

(Ud R- ingh ' ‘ .?D'

ay ©In 17
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Stated period of Maintenance including the Period of

mplementation of the Project gets extended, then all u}c
ent shall continue to operate till this Agreement is
ded/replaced/foreclosed or terminated.

The

ent may be foreclosed/ terminated on mutual consent of the parties.

213 Terms gng cond

altemd/modiﬁed/amend
- @pproval of the com
conditions would fo

220 JURISDICTION

itions stated here in this document may be
ed with the consent of both the parties and final

petent authority of the state government and these
'm & part of this agreement.

The Agreement has been entered and its validity, construction, interpretation
& legal effects shall be to the exclusive jurisdiction of the District Courts of
Dehradun. No other jurisdiction shall be applicable.

i IN WITNESS WHEREOF the Parties have executed these present through

their Authorized Representative at Dehradun.

For and on Behalf of Government of
Uttarakhand

For and on Behalf of BRIDGE AND

ROOF Bt mromrf i, e
TR A
(Uday Raj Singh) (GURMUKH SINGH)
| |cEO GENERAL MANAGER (MKTG &
| URRDA BD)N
- (Ef‘”%-’/ﬂ'l"w"’ BRIDGE AND ROOF
;J_niﬁunirré. Deniidun i
Witness Witness
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“Nama of work:- Construction of Semaita-Dungrs-Kafna-Suanra-Satnl Motor Rosd Under

PMGSY
SLNo. | Materisl Recelvad from il side cutting 78062
40 % swelling factor 1112248
TOTAL Materlal 28918448
Disposal and Use of Materlal
A A.R Stone Masonary lald In 1:5 6725.00 cum
2 |n.R Stone Masonary lald in Dry 10520.00 cum
3 |Mand Packed Stone Filling/ Earth Flling 16155.00 cum
4 |construction of Wirecrate 19965.00 cum
5 |construction of Perapet 13075.00 cum
6 Granular sub-base/base/surface 38555.00 cum
7 |Super Elevation 25806.00 cum
8 |Patrifiling 37632.73 cum
8 |Totsl Used 168433.73 cum
9 |Matertal Disposal by Cartage 120750.78 cum

Location and Quantity of Dabries Disposal

Location of Capacity of
dumping Sizs of Dumping Yard Typeofland |dumpingyard|  Remark
Yard [cum)
0/16 BOn15x15 NAAP 18000
/16 100x15x15 NAAP 22500
3/16 75x15x15 NAAP 16875
432 96,67x15x15 NAAP 21750.75
708 75x15x15 NAAP 16875
11/32 110%15x15 NAAP 24750
Total 120750.75
Summary of Dabries Disposal
 Reused .
Total disposal
Materisl disposal | matarial for \ Balance
Tatal Dabrles
- by Caruage nos | °;:" Oubries.
constryction
1 289184.48 120750.75 168433.73 | 120750.75 0.00
]
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